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GOVERNMENT OF INDIA

MINISTRY OF FINAMCE

DEP/PTMENT OF REVENUE
S

NEW DELPEI: THE 3RD AUGUST, 1979.

NOTIFICATION
INCQIE TAX

No.2959 (F.No,404/22(TRO-WB}/79<ITCC): In pursuence of subeclause (iii) of clause
(44) of Section 2 of the Inctie—tax Act, 1961 (43 of 1961), the Central Govermment
hereby authorises Shri KMardy being a gazetted Offfcer of the Central Govermuent,
to exercise the powers of a Tax Recovery Officer under the said Act,

2, This Notification shall cane into fhrce with effect from the date Shri K.
Mardy takes owver charge as Tax Recovery Gfficer,

sa/~
(3, VENKATARAMAN)
Deputy Secretary to the Govermuent of India
The Manager,
Government of India Press,
New Delhi,

Copy forwarded to -

1, A1l Directors of Inspection including DI(0&S), New Delhi,
2, The Director, IRS(DT), Staff College, Nagpur,
3, The Comptroller & Auditor General of India,New De1ni,
4, The Accomtant General, West Bengal, Calcutta.
5, The Chief Secretary, Government of West Bengal, Caloutta,
6, The Joint Secretary and Legal Adviser, Ministry of Law, New Delhi,
7. The Commissioner of Income-tax ,West Bengal-I, Caleutta,
8, Cemtral Cell-DI{RS&P), New Delhi.{(2 copies) for issue & distribution.
9, Guard File,
sd/-
Deputy Secretary to the Government of India,
AUTHRISED FOR ISSIE

\}3(7.&‘,‘!:; VAL wAt
(E.D, SEARMA)
ASSISPANT DIRECTOR(RSEP).

No.CC/ITCC/2840 /781 /RSP/79.
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